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ORDER DATED 4-X-2001,

Learned counsel for the applicant

and his

assocliates are absent, There is also

no request for adjournuent.,As in this case
pleadings have oeen completed long ago,it is

not possinle to drag on the matter indefinitely,

mores®, 1in the absence of any request for

adjourmnment. ye have, therefcre,heard shri A.K
B0se,leamned Senior Standing Counsel (Central)
appearing for the Respondents and have also

perused the records,

In this Orlginal application, the

arpl icant has prayed for aquashing the notification
dated 15-2-2000 at Annexure-3 calling for

applications for the post of =D3PM, Chhamunda

3ranch rost Qffice and for a direction to the

rRespondments to give appointment to the applicant

-
L

to the post, Respondents have filed counter

cpposing the prayer of applicant.,No rejoinder

has neen filed,

For thé present pupgpose, it is not

neCessary t0 go into tcc many facts of this

case.The admitted posicion is that in order to

fillup the po ED3PM, Chhamunda 30 under

Telkoi sO in Keonjhar postal pivision, Junior

mployment Officer, Telkol was requested to

sponsor names Of candidates,In the letter

~

addressed to him it was specifically mentioned

that preference will be given to sSC candidate.

Phe pist, © Duployment Officer sent a list of

15 candidates yhich did not include any SC

~
e

andidate. Thereugyon public notice was issued

on 2.6,9 (Anneure-1) inviting applications from
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the

six

this

UR

~
—

sdequate numoer

the post will De treated as unreserved.In

the post will be treated
mmployment EXCh
notice
propo
selection was

candidate was appointed tc

general public, responden ts have

stated that in response tO che public nonj:(:lg,
candidates offeredtheir candidature of °
there was alsoc no SC candidate., In the
notice at Annexure-l it was mentioned that if

cf go candidate is not avai lable

view

tentatively decided to Efillup

of this it was
the post dut of six applicants and postmaster
General gSambalpur was recuested to approve the
sroposal for filling up of the rost by an
URr candidate, The postmaster general samoalpur,
has however,desired that fresh public notice
should be issued so that sSC candidate may apply.
In view of this, the second notice dated 15,3.2000
at Annexure-3 was issued.

rrom the above recital of fact,it
ig clear that the post was initially reserved
to ope filled up by sC caddidate and it was
mentioned that if sC candidate is not there,

*hrough the

L]
ange as also through public

no sC candidate appl ied, That is why a

sal was made to fillup the post by an_.‘

4=
|

andiiate but this was only a proposal and no

o

S tually made and no general

thepost. As the

S.C

~ost was reserved for g% candidate it was
open for the Departmental AUthC rities to make
ancther effort to get ©5C candidate to fillup

o \ the post.In view of this we find no illegality
oy p g \b ’\ r 1 2
‘”’“"“”}?Aﬁ in the order of the postmaster general dlrec-
\3 @M ting the gsupd t.pf Post Offices TO renotify
\ the vacancy inviting applications from the
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at Aannexure-3,This prayer 1is

public,In pursuance ©of this public

2

at Annexure-3 was issued.,In view of the
e hold that the applicant-is not entitled

prayer for quashing the public notice

accordingly

rejected.His second prayer for appointment to
the pOst in pursuance of selection which was

taken up after the first notice at Annexure-l
is also held to be without any merit,
\ 1 = +h r~Fes r 2N e
F <=\ P v In the result,therefore, the CA
is rejected.NO Costs,
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